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Rules and regulations regarding Central 
registered of Homoeopathy 

2924. SHRI  J. S.  PATI L :  Wi l l  the 
Min i"iter of HEALTH AND FA:. l I L Y  
WELFARE b e  pJea,.cd to  state : 

(a ) whet h .:r Government have t :! k cn  
any d(!ci,ion about  thi  ruk ·, and regu la­
t ions as prcpari:d n n<l suhmi t teJ by the 
Centra l Counc i l  of Homoeopathy, New 
Delh i ,  to the Government on  27 Jan t1ary , 
1 982, under wh ich the Central  Rig i<; tcr of  
Homoeopathy maintained ; and 

(b) if  not, what are the specific 
rea�.ons for the delay in arriving at a 
decision in this regard and when · the 
same is l ikely to be taken? 

THE MINISTER OF HEALTH ANO 
FAMILY WELFARE (SHRI B. SHAN­
KARANAND) :  (a) The Homoeopathy 
Central Council (Registration ) Regula­
tions, 1982, have already been approved 

·., , by the Government. 
' 

( b) Does not arise. 
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�ag� Requirl• Replacement .. .... 
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, . , '].9'),7. SHRI , A. K • .  ROY : Will tlte 
},{ini*r of RAILWAYS . be pleased . ,o 
�tate , �he total number of w,sons wjth pac 
Railways at present �d the number re­
quiring replacement per year? 

· · T,HE DEPUTY MINISTER IN . THB 
MINISTRY OF'. RAILWAYS AND IN 
THE DEPARTMENT OF PARLJA .. 
MENTARY AFFAIRS (SHRI MALtJ. 
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KARJUN} : The total number of wagous 
(in terms of 4 wheelers) (BG & MG) 
eiwned by the Railways as on 3 1 -3-82 was 
S,38,474. The number of wagons re­
f(Uiring replacemnt per year depends on 
tbe ansmgs of uaserviceable wagons on 
ate basis. 

UIJrarian for national Jlb,ary, Calcutta 

2928. DR. A. U. AZMI : Will the 
lfinister of EDUCATION AND CUL­
TURE be pleased to state : 

(a) whether it is a fact that there has 
Ileen no regular Librarian in the India 
National Library. Calcutta since 1 977 as 
a result of which the management of the 
b"brary is in a mess and instead of 
9PP<>inting a suita.bly qualified Librarian, 
an Under Secretary from the Education 
Ministry was appointed as the Chief of 
die Library; 

(b) whether Govccnment have f:tiled 
-, lay down any clear policy defining the 
scope, functions and objectives of the 
La"bracy; and 

(c) if so, reasons thereof together with 
action taken to revamp the prestigious 
National Library, Calcutta'? 

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL) : ( a ) 
The post of Librarian in the National 
l.11>rary, Calcutta has been lying vacant 
for some time, even though efforts have 
been made to fi l l  U!> the vacancy through 
the Union Public Service Commission. 
The Commission has now again ad ver­
tised the post and the Ia.st date for sub­
mission of app1ications was 1 8th October, 
1982. Meanwhile adequate arrangements 
'8ff been ensured for the :1ormal 
maaagements of the Library and for 
maintenance of Library Services to the 
,eaders and scholars 

(b) No, Sir. The 5cope, functions and 
et,jectives of the National Library. 
Calcutta are well dcfilled since long. 

(c) Dots aot arile. 

Delhi University and College Karam.chari 
Union Members Lathicharged 

2929. SHRI RAJNATH SONKAR 
SHASTRI: 

DR. A. U. AZMI:  
Wil l  the Minh,ter of EDUCATION 

A ND CULTURE be pleased to state: 

( a )  whether it is a fact that meml'trs 
of Delhi Univer�ty and College Karam­
chari Union were lathicharged on 2 
October, 1 982 while offering dharana 
outside the Vice-Chancellor's Office de­
manding implementation of the agree­
ment reached between the DUCKU anJ 
the University authorities; and 

(b )  if so, reasons thereof? 

THE MINISTER OF STATE IN ' I HE 
MINISTRIES OF EDUCATION AN D 
CULTURE AND SOCIAL WELFARE 
(SHRlMATI SHEILA KAUL) : ( a )  
and ( b ) .  Th: Union had launched an  
agitation from September 6, 1982 1.0  press 
the immediate irnp;ementation of the 
agreement entered into between th�m 
and the University in January-February, 
1 982. The University had already initiat-
ed necessary steps to implement the 
agreement, some provisions of which re­
quired the approval of the Univenity 
Grants Commission and the Government 
for implementation. Though t he Uni­
versity had apprised the Union of 1 ne 
steps taken by it , the Karamcharis resort­
ed to the agitation and tr ied to d isrupt the 
Supp!ementary Examinat ions that were i n  
progress. I n  onfor tO emure that the 
arrangements for the Examinations were 
not disrupted, the University sought the 
assistance of Police, On October 2, 
1982 when some officials of the Univl!rsity 
entered the Examination Branch, some 
employees gathered outside and tried to 
force their way into the Examination 
Branch. This led to a clash between the 
Police guarding the entrance and the 
employees, following which some em­
ployees were taken into custod;v. 




